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O R D E R 

PER BENCH: 

 All these appeals of the revenue  are directed against a 

common order of CIT(A) –11, Hyderabad, dated 31/03/2017 for AYs 

2008-09 to 2011-12. 

2. It is stated before us that the tax effect in these appeals are 

less than Rs. 20 lakhs and therefore the Circular No. 3/2018 dated 

11.07.2018 issued by the Central Board of Direct Taxes (CBDT) in 

exercise of its power vested under Sec. 268A(1) of the I.T. Act comes 

into play, wherein, the monetary limit for filing the  appeals by the 

Revenue before the ITAT and various High Courts as well as Apex 

Court are revised with an object of the reducing the tax litigation.  

Vide para 3 of the said circular (supra) is stated that in cases where 

the tax effect in the appeals to be filed before the Appellate Tribunal 

does not exceed Rs. 20 lakhs appeals should not be filed.  Thus 

taking a note of CBDT Circular No. 03/2018, dated 11.07.2018 and 

considering the fact that the tax effect in the instant appeals are less 

than Rs. 20 lakhs, the present appeals deserve to be dismissed as 
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not pressed / not maintainable.  Further, it is brought to our notice 

that Office of the PCIT (Central) has forwarded a letter dated 

23/01/2019 to withdraw these specific appeals. The tax eff ect in these 

appeals are less than Rs. 20 lakhs in each individual case  and the 

same was confirmed by the ld. DR before us. Therefore, these 

appeals are dismissed as withdrawn.  

 

3. Accordingly, in the light of CBDT Circular No. 03/2018 dated 

11.07.2018, the appeals stand dismissed. 

Pronounced in the open court on 30th January, 2019. 

 

              Sd/-      Sd/- 
  (P. MADHAVI DEVI)                (S. RIFAUR RAHMAN) 
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Hyderabad, Dated: 30 th January, 2019. 
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